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Mre JeKeKaushik- Counsel for applicant.

Heard, the learned counsel for ths applicant.

The applicant submits that thay hava filed ths

representation against Annaxure.,A/1 datad 24.6.92.

- The representation said to have been filed on

1¢7.92+ It was also submitted that tha reprasentation
has not besan disposed of so far and is panding. The
respondent . No.3 is directed to disposed of the
representation which is said to have filad by the

applicant within 3 months, if not decided so far.

"In case it has besn decided esarlier and the dscision

has not baen communicatcd than the decision is te be
communicated, within a pafiod of 3 months. The

applicant will be at liberty to approach this Tribunal,
after the decision or communication of tha erdsr
within a period of 3 manths « A copy of this order

may be sant to the D.R.M. Westsrn Railway Jaipur

alonguith paper~bookte respondent No.3 . \

O.A. stands disposasd of accordingly.
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